NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal (AT) (Insolvency) No. 343 of 2020

In the matter of:

ISMT ....Appellant
Vs.
HIM Tenkoforge Ltd. ....Respondent
Present:

Appellant: Present but appearance not marked.

Respondent:

ORDER

27.02.2020: Having heard learned counsel for the Appellant and being

satisfied of the reasons assigned, delay in preferring the appeal is condoned.

I. A. No. 908 of 2020 stands disposed of.

Learned counsel for the Appellant seeks to withdraw the appeal with
liberty to assail the order passed on consideration of the application under

Section 9 i.e. in the event of its application under Section 9 being rejected.

Same is allowed. The appeal is accordingly dismissed.

[Justice Bansi Lal Bhat]
Member (Judicial)

[V. P. Singh]
Member (Technical)

[Alok Srivastava]
Member (Technical)
am/nn



